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2. The Superintending Surveyor, Survey of India,.

e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

»

0.A.NO, 1496/97.
, Date of Orders 9-12-97
Betweens: '

Kunmari Venkataramaiah,

*e - AppliCant.
and '

1. The Director, Survey of India, SC Circle, -
© D No.3-4~526/38, Barkatpura, Hyderabad-27.

2. The Superintending Surveyor, -
Survey of India, OC.No.84 Party(scc) _
D.No.3~4-877/1, Barkatpura, Hyder abad-27.

3., The Surveycr General of India,
survey of India, Hethi Bercala Estate,
‘PeB«No, 37, Dehradun~1-I,P.
: .o . Respondents,

For the Applicant: Mr, MVS Sai Kumar, Advocate.

For the Respondentss Mr. N.V,Raghava Reddy, Addl.CGSC.

CORAM: |
THE HON'BLE MR,H,RAJENDRA PRASAD 3 MEMBER(ADMN)

The Tribunal made the following @rder:-

Heard Mr ,Nageswara Rao for Sri Sai Kumarx fot the
applicant and Mr.Raghava Reddy forRespondents. ,

The learned counsel for the applicant shall have to
state clearly with sufficient documentary indications as to what
exactly and where the first son is employed and the source, the

level and the emoluments he is earnings Only thepe a view can
be adnitted. List it on 23,12.97.

Deputy Registrar

To

1, The Director, Survey of India, SC Circle,
D.No.3-4~526/38, Barkatpura, Hyderabad-27.

C.C.No. 54 Party(scC) D.No. 3-4-877/1, Barkatpura, Hyd-27.

3., The Surveyor General of India, Survey cf India,
Hethi Bercala Estate P.B.No. 37, Dehradun=-1,U.P.

4, One copy to Mr. M¥S Sai Kumar, Advocéte, caT,Hyd.
5., One copy to Mr.N.V.Paghava Reddy, Addl.CGSC CATaHyd._

¥

6. One spare COpYe. ‘ . B
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IN PHe CLATRAL ADMINISTRATIVE TRIBUNAL
| HYLERABAD BENCH AT HYDEKABAD

THE HOW'ELE MK,JUYTICE
| VFCE-CHATRMAN

THE HON'BLE MX.H.KASENDRA PRASAD:M(2)

e

DATED: Cy- "J,...1997. :
ORDER/ TUBSMENT -

:}

|
1
|

_O;A.No.- \Uak [qj

Allowed
Dispobed of ‘with_ direction

Uismisked,

Lismisded as withdrawn
' i

Dismisskd for.Defaiult.

Ordere Rejected.

No order as to costs,
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kgmys.nk_@i:ss.ms.}sb_ﬂm_f___ _________________ “——Fetitioner (s)

*"-...—._......_._._.......—_.-.....-....-.._......_.-—._.....-.—..-_._.—._..._a.-._...-.

Advocate for the
ratiiioner(s).

Versus '
Director, Survey of India, South Central Circle

3-4-526/38, Barkathpura, Hyderabad 2'7
m_tua_ame.ts.

Respondent (s)

T e i e ot A — —— e Atk o o s - i, e e oy mmy

Advocate for the
tespondent (s)

THE HCU'BLE SHRT M. RAJENDRA PRASAD, MEMBER(ADMN.)

THE HON'SLS SHRT

1. Uhether “eportsrs of local = pers ma, ce allowed to see

the judgemsnt ?

2, To be rsferred tao the Reportsr or not 7

v Unsther their Lordships wish. to sse the

Ffair copy af
the Judgeanent?

Whether the Judgement is to be circuleted to the other
Benches?

Judgement deliverdd by Hon'ble Shri H.Rajendra Prasad,M(A)
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. IN THE CENERAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA 1496 /97

Between
K. Venkataramaiah
and

1. Director

Survey of India

SQuth Central Circle
3-4-526/38, Barkathpura
Hyderabad 500027

" 2. Sudptg. Surveyor

Survey of India

0C No.S4 Party (ScC)
3-4-877/1 Barkathpura
Hyderabad 500027

3. Surveyor General of India
Survey of India

Hethi Bercala Estate

PB No.37, Dehradun 248001 Up

Counsel for the applicant

Counsel for the respondents

coram

Hon. MR. H. RAJENDRA PRASAD, MEMBER

93

dt.22-1-98

i Applicant

H Respoﬁdents

: MVS Sai Kumar
Advocate

! N.V. Raghava Reddy
o3SC

(A@N.)Q'%‘_‘ | -




Department of Telecommunicationé. The reason for his not bein

~has a large family to cate for-cannot be accepted since these!

_obligations on the plea of his own large family. I am not

0A.1496/97 dt.22-1-1998

Order

Oral order(per Hon. Mr, H. Rajendra Prasad, Member{Admn.)

Heard Sri Nageswara Rao for Sri M.V, Sai Kumar, for the
applicant and Sri N.V. Raghava Reddy for the respondedts.'
1, The applicant is the second son of a former employee of

Survey of India, who passed away in March, 1996, The request

of the applicant for a compassionatd appointment was turned ddwn

by the authorities on the ground that the gpplicant is the i
only dependent on his mother; that the family.had received
adequate terminal benefits in respect of the deceased
employee; and that the first son who is properly employed
ought really to lock after his widowed mother.

2. It was not revealed by the applicant in the OA that the ]

elder son of the Geceased is employed in Group-D category in the

able to look after his widowed mother and the unemployed
younger brother (the applicant)aoq&he ground that he himself
two members also form an essential part of his family and he

cannot Simply abandon them or neglect his basic filial

convinced that the applicant or his mother are in indigent
circumstances, which is the core consideration in all such
cases. They would not, therefore merit any inberference.on
their behalf by this court,

3, There is no merit in the OA and the same i disalloaeé.

—_ _ \ ;
Membe

%wﬂ o |
/(pj':;{’s’-

1

3

Dated : Januagg;zz, 1998 CD' Fi_ﬂ
- ak Dictated in Open Court

*]
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Copy tose-

i,

2.

3.

4.

SIx

The Director, survey of India, South Central Circle
3-4.526/38, Barkathpura, Hyderabad, '

The Sudptg., Surveyour, Survey of India, OC No,54
Party (SCC) 3-4~877/1 Barkathpura, Hyderabad.

The surveyour General of India, Survey of India,
Hethi Bercala Estate PB Ne,37, Dehradun,

One copy to Mr, MVS, Sai Kumar, Adv,bcate, CAT., Hyd.
One copy to Mr. N.V.Raghava Reddy, '0GSC., CAT., Hyd,
One copy te HHRP M(A), CAT., Hyd, .

One copy to D.R.(a), CaT., Hyd.

One copy to duplicate,
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THE HON'BLE MR.H;RASENDﬁA PLASADzM(2)

. -
DATEDz 92~ ' 7%99§§

ORDER/JUDGMENT
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4. a4 AoNO.

Adnitted and Interim
lLssueq,

Allowed
Disposed o
Dismigsed.
_— ‘
Dismissed as whthdrawn

Dismissed for fault.

Crdered/Rejecte

No order as to bosts.
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